
»dittbur*h regarding (b) The a a to  objectives of th is
,• of .drill, tfeip ‘sDahnabogy; sad Institute would be the development

(b) if  06, the facts thereof?

Wh*»en An*mvn . x£o

' "tBtlt DEPUTY MINISTER IN THE 
ttZtaflfrftYOF PETROLEUM CSHRI 
ZIAUR RAHMAN ANSARI): (a)
3« * S ir.

fCb) It is not io the public interest 
to  disclose the facta at th ia  stage.

IW 1 in  th e Bom ber o f R ailw ay passen
gers

2177. SHRI R. S. PANDEY: Will the 
Minister of RAILWAYS be pleased to 
etate:

(a) whether there has been fall a. 
tbe number of railway passengers 
during 1975-76 as compared to 1974- 
75; and

(b) if so, the figures thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH); (a) No.

(b) Does not arise.

totting tip of an Institute of Reservlor 
Studies by OfcNGC

2178. SHRI R. S. PANDEY: Will the 
Minister of PETROLEUM be pleased 
to state: f f f j

(a) whether the Oil and Natural 
Gas Commission has decided to set-up 
an Institute of Reservior Studies a t 
Ahmedabad; and

(b) if so, the broad outlines of 
Inactions of the Institute?

1 9 1  DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM (SHRX 
BCAUR RAHMAN ANSARI): (a)
m .S i r .

(i) secondary and tertiary recove
ry processes;

(ii) well stimulation techniques 
and ways to solve other wellbore 
problems for improving productivity 
of oil and gas wells;

(iii) numerical reservoir simula
tions and other reservoir engineer
ing tools for use in better exploita
tion of oil and gals fields;

(iv) procedures for collection and 
analysis of reservoir rock and fluid 
data for reservoir analysis;

(v) basic research required to sup
port the specific field applications;

(vi) designing and supervision of 
actual field pilot tests for secondary 
and tertiary recovery processes 
developed at the Institute;

(vii) reservoir analysis studies 
related to specific reservoir prob
lems of high importance to the 
Commission; and

(viii) capabilities to render advice 
to operations personnel in reservoir 
engineering and related activities;

Report of the Oil Pricing Committee

2179. SHRI P. GANGADEB: Will
the Minister of PETROLEUM be pleas
ed to state:

(a) whether the final report of the
Oil Pricing Committee h«B been sub
mitted to Government;

(b) whether any representation* 
were received by the Oil Pricing 
Committee regarding adjustments and 
modifications in the pricing scheme 
which was given effect from July IS, 
1975; and

(c) if so, facts thereof?
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THE DEPUTY MINISTER IN TBE 
MINISTRY OF PETROLEUM (SHRI 
ZIAUR RAHMAN ANSARI): (a)
No, Sir.

(b) The oil companies have submit
ted representations to the Oil Pnces 
Committee, seeking certain adjust
ments and modifications to the exist
in g  pricing scheme brought into effect 
lrom 14th July, 1975.

(c) It is not in the public interest 
to divulge tbe contents of these repre
sentations, which «re under considera
tion of the Oil Prices Committee. The 
final report of the Committee is await
ed.

New Company la Public Sector

2180. SHRI P. GANGADEB Will 
the Minister of RAILWAYS be pleas
ed to state-

(a) whether a new company has 
been set up m public sector under 
the Ministry of Railways for under
taking major lailway construction 
projects; and

Ob) if so, the broad features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) (a) Yes

(b) This public sector company will 
bid for construction of railway pro
jects, particularly in foreign countries 
where heavy investment has been pro
grammed in the Railway sector in the 
next few years

Implementation of Agreement reach
ed before ending Baraanl-Garhara 

Railway Strike

2181. SHRI BHOGENDRA JHA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there had been an 
agreement signed by the then Minister

of Labour and President ot Sssnastl* 
pur Division ot  MajdoOr Sabha sti
pulating certain pointK resulting ia  
the end of the 33 day old strike and ^  
total resumption of duty by railway 
employees of Barauni-fQarhara area 
on 29th April, 1971;

(b) whether in accordance with 
those agreed points, break-in-service* 
removal from service etc., were with
drawn but withdrawal of cases from 
courts and granting of project allow
ance according to the Board Award 
on Farakka area remain to be fulfill
ed; and

(c) if .30, when are these to be com
pleted?

T H E  D E PU TY  M IN IST E R  IN  T H E *  
M IN ISTR Y  O F RA ILW A Y S (S H R I- -  
BU TA  S IN G H )' (a )  to  (c ). No w rit
ten  a g reem en t w as signed  by th e  th e n  
M in is te r  o f L ab o u r in  re g a rd  to  th e  
ac tio n  to  be ta k e n  ag a in s t ra ilw ay  
em ployees w ho p a r tic ip a te d  m  th e  
illegal s tu k e  n B a ra u n i-G a rh a ra  a r e a  
in M arch-A pril, 1971 H ow ever, on. 
25-4-1971, th e  L a b o u r  M in is te r m ad e  
an  ap p ea l d raw in g  th e  a tte n tio n  o f 
th e  s ti ik in g  em plo y ees to  th e  a«su- 
ran ce  g iven  by the  th en  M in is te r o f  
R a ilw ay s on 7 4-1971 th a t  “ th e  M in is
try  o t R a ilw ay s h as  n e v e r su b je c ted  
and  w ill n o t su b je c t th e  s tr ik in g  sta ff  
to  any  v ic tim isa tio n , and  th a t  th e  n o r-  , 
m al co u rse  o f law  w ill follow  in  cases 
o f ra ilw ay  em ployees w ho  m ay  h a v e  
been  appreh en d ed  fo r  b reach  of law r 
in tim id a tio n  and  v io lence” .

B reak  in se rv ice  caused  by p a r tic i
p a tio n  m th e  illegal s tr ik e  in  B a ra u n i-  
G a rh a ra  a re a  w as condoned  an d  a ll 
su spension  o rd e rs  w ere  revoked . T h e re  
w as no  case of d ism issa l o r  ro m o v al 
fro m  se rv jre  in connection  w ith  t h a t  
s trik e .

Then* has been no commitment th a t 
all prosecution cases will be with
drawn. but on the other hand, a r  
pointed out earlier, the Minister for 
Labour had clearly stated that “the* 
normal course of law will follow ba




